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CONSTITUENl' ASSEMBLY OF INDIA (LEGISLATIVE) 

Sat'urday, 14th February, 1948.. 

The Assembly met in the Assell1bh Chamber of the. Council House 11.$ 
Eleven of the Clock, Mr. Speaker (Th; ~  llr. G. V. Mavala.nkur) in 
the Chair. 

STARRED QUESTIONS A...'ID A...'i18WERS 
ORAL ANSWERS 

ISSI1E 011' IMPORT A.!'m EXPORT LI.:JENCIIIS TO CoOPJIRATIVB AiA&KETING SOCIETIlIS 

OR FEnERATIONS 
t276. ·Prof ••• G. Baaga: Will the Honourable Minister cf Commer06 

be pleased to state: 
(a) whether Government have adopted any policy for giving precedence to 

Co-operative Marketing Societies or Federations in granting licences either for 
imports of industrial goods or for exports of our raw or processed products 
including oils with a view to encourage co·operative marketing and thus 
eliminate middlemen's profits; 

(b) whether any licences have been granted to any of the Co-operative 
Societies and if so, to how many societies and in what provinces;.and . 

(c) whether it is a fact that the Guntur District Marketing Federation. (co-
operative) has applied for such a licence to export groundnut oil to Burma and 
Ceylon and whether it is proposed to encourage this co·operative enterprise 'I 

The Honourable Mr. O. Jl; Bhabha: (a) Government are prepared to recog-
nise the prior claim of co-operative marketing societies and federations to a 
share in the import nnd export trade provided they lire in a position to fulfil 
the cqnditions prescribed for eligibili.ty to receive quotns in respect of the 
commodities concerned. 

(b) The information readily available. with Government discloses that ill the 
second half of 1946 the Assam Provincial Co-operative Textile Society Limited 
was granted an ad hoc licence for export of 250,000 yards of handloom cotton 
piecegoods to Burma. The Madras Handloom Weavers Provincial Co-operativb 
Society were also recently granted nn ad hoc Iieence for export of 3,750 bales 
of handloom cotton piecegoods. They were also granted R licence for t.he 
import of dyes. 

(c) No application in the manner prescribed by the rules was received from 
this Federation who have however now been ad,,;sed RS to the correct manner 
in whiC'h such applications should be made in future. 

ElU'ENDIT11&1II ON FO&EIGN ExPBRTS FOR SURVBYING H:i:IIuLAYAS. 

277. '"Shrl DeBhballdhu Gupta: (a) Will the Honourable Minister of Works, 
Mines .and P?wer be.pleased to state whether it is a fact that in February, 
1947 nmety-nme foreIgn experts were employed by ~ Go\·ernment of India. 
on salaries ranging from Rs. sao to B.s. 4,000 p.m. for surveying the Himalavas 
Rnd that one of these experts known as "Snow Surveyor" received an allow. 
ance of $600 per month plUB actual hotel expenses? 

(b) If BO, what was the total expenditure ineurred by Government on the 
survey and what are the results achieved? 

t Answer to this question laid on the table, tbe questioner beiAg .hauL 
• (713) 
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The !lOnourable Shri N. V. Gadgil: (a) Only one foreign expert was em-

ployed by the' Gove=ent of India in connection with snow surveys in the 
Himalayas. He was employed for a period of4 months and was grsnt-ed an 
honorarium of 600 dolJars (ler mensem plu8 actual hot-el expenses during his 
~  on duty under Government. 

(b) The total expenditure on the expeditions was about Rs. 98,000. Half 
this amount was spent on equipment which would be uaeful ill future for sucb 
expeditiolll'. The first expedition was ill the Kesi catchment for reconnais-
sance purposes upto about 16000' above mean sea level and was led by an 
officer of the Central Waterpower, Irrigation and Navigation COlll.illission. The 
aecond and third were inSikkim' States in Teesta catchment for selecting snow 
oourses upto a height of 15000 feet above mean sea level and were led ~ Dr. 
Church, President of the International Snow Surveys. The fourth one wa,. 
along the Sikkim-Nepal border upto 16000 feet and was also led by Dr. 
Church. The expeditions included officers from different Departments of the 
Government of India, interested in this science. These expeditions explored 
and established the possibilities of snow survey in the Himalayas, wbich would 
enable a fairly accurate forecast to be made of the amount of water likely to 
come down int{) the rivers as a result of snow melting. This forecast would 
provide data of great value to engineers for schemes of Irrigation and hydro-
slectricity . 

Shri Deshbmdhu Gupta: Was the attention of the Honourable the Minister 
drawn to a news item appearing in one of the loeal English dailies giving the 
filnll'6 of ninety-nine foteign experts? 

The Honourable Shri N. V. Gadgil: It is 98 per cent. false. 
RECOGNISED TRADE UNION ORGANISATION 

278. ·Shri V. O. Xe&ava B.ao: Will the Honourable Minister of Labour be 
pleased to state: 

(a) the names of the Trade Union Organisations recognised bv Government: 
~  . 

(b) the membership of these Cnions .and the number of supporting union!' 
affiliated to them 1 

The Honourable Shri .Jagjiv&U Ram.: (a) and (b). I presume the Honour-
able Member requires information regarding th" unions of employees of the 
Central Government which aI'" recognised by the Government of India. This-
information is being colJected and will be laid on the table of the HOUlfe ja 
due ",Gurse. 

ANTI-INDIAN PROPAGANDA AND PRoTECTION 011' INDIANS IN IRAN 

279. ·Shri' Damodar Swamp Seth: Will the Honourable the Prime Miniater 
be pleased to state: 

(a) whdher it. is a fact that on the 11th January, 1948 thHe was a demons· 
tration in the Iranian Capital demanding declaration of a holy war against 
Indians: and 

(b) whether Government have ~n steps to counteract the anti-lndion 
propaganda in Iran and whether they have drawn the attention of the Gov· 
ernment Of Iran t,o take necessary measureR to give adequate ~ to 
T nd inn, living there? . 

'l'hs Honourable Pandlt .Jawaharlal lfehm: (n) No. Sir. There wa" a rub Ii" 
rnedillg in Tehran on the 11th January at ",hil:h speeches were mnde express-
ing svmpathy for the hardships of Indian Muslims who had Buffered ill com-
mllnal ~ nn . There was no reference to 8. holy war againsfl India. 

(b) Yes, Sir. Representations were made to the Government of Iran. GIlIl 
we have been assured that necessary steps Iiava been taken. 
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Shri E. V. Kamath: Is it a fact, Sir, thBt of late . the position of tbi, 
Hindus and Sikhs in Iran is not as bap;py as it was fOnI/erls? 

The HODoala'b1e PaDdi' tTawaharW lIehru: ~ not; in fact probably 
not. There was a great deal of agitation conducted by outside .sources in Irali 
which produced a difficult situation so far as the Hindus and SIkhs there were 
conoerned. But lately there has- been an improvement since our Ambss'.lador 
l\'ent there. 

Shri De8hbaD.dhu Gupta: May I know, Sir, if it is a fact that the Pakistan 
Ambassadors and others have been doing some propaganda on these lines in 
Bome of the Muslim countries ill the Middle EUdt, IIlld if so, wbether steps have 
been taken by th" GOyerllincut of IIldiit to eO\1uter-Ret that propaganda? 

The Boaoumble Pa.Dd.1t .Jawaharlllllehru: I han- hud occasion b deal with 
this matter in answers to previous questions. The Governmen't of India natu-
rally has taken such steps as it can and it will continue to take them. 

Shri DeshbaDdhu Gupta: May I know, Sir, whether the attention of t.he 
Honourable the Prime Minister has been drawn to the writings in the Pakist6D 
Press, particularly the Urdu Press, which have. been styling the inroads on 
Kashmir as a holy war or something of that; nature presistentl)·? If so, 
whether the Honourable the Prime Minister a11(\ the Government of India have-
taken any steps in this matter? 

Tile ][(mourable Pandit. Jawaha:rlalllehru: I do not know what this has got to 
do with this question, but my attention has bem. drawn. I do not also know 
what Illy Honourable friend expects me to do in order 1;0 deal with the Urdu 
Press of Pakistan. . . 

Shri H. V. Xamath: During the last eight or nine mon,hs, Sir, has the!" 
not been any social or commercial bOYllot.t 01' discrimination of any kind againSt 
the Hindus and Sikhs in Iran? 

The HOIJIourabie Pandit. Jawaharlal. J:ebru: 1 cannot give any partiCular 
reply to that. There may have been, but so far as I know there is no ~ 

~ . There may haye been some feeling existing for some time. 
EVICTION OlmBRS PASSED AGAINST TENANTS UNDER NEW DBI.m Rmrr CoNTROL 

OlmD. 

280'. *Dr •. V. SUbrahma11yam: Will tha Honourable Minister of Works. Minee 
and Power please stare: '. 

(i) tlte number of eviction Orders passed against tenants; 
• (ii) the number of Decrees executed; and 
(iii) the number of execution proceedings pending under the New Deihl 

Rent Control Ord8l' 198944? 
The ~ . siut Jr. V. GadgB: (i), (ii) and (iii). It is not proposed ., 

collect the mformahon asked for 118 it will not be commensurate with the labQur 
involved. 

Dr. V. Subrahmanyam: Is it 1\ fRct thnt under thc New Delhi Rent Control 
Order .Hl1I!l-44, nit eviction orders hnve been 'PRBSt-d hy the Rent Controller's 
Office 111 t1 summary way and without any judicial trial? 

'!'he Honourable Shrill. V. GadgU: The Rent Controller mllst nbviouslv have 
paRspd orders as contemplared in the provisions of the Order. . 

Dr. V. Subrab.m.anyam.: Ma,v I ask if the Honourahle. the Minister will !!ive 
the tenontR the benefit of judic.ial trinl or at lellst make pl'ovisiol1 for the 
scrutiny hy civil courts of orders passed by ihe officer concerned? 

The Ktmourab1e SJuil If. V. Gadjfll: J do not l;hink it will be to the ~n  
':If tpnantsbowever, I promise to IooR h.1O·_ 

, ~ 
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INDIAN WBOUUBS IN Bumu. 
[14TH FEB. 1948 

281. *Shri V. O. Xesava B.ao: (a) Will the Honourable the Prime Minister 
be pleased to state the total number of Indian labourers in Burma? 

(b) Is ita fact that these labourers who had purchased lands befOl'e the 
war are not allowed to take possession of them, when they returned to Burma 
after the war? 

(!;) If the aU8wer to part (b) above be in the affirmative what step, are 
Government of India taking to have their landed properties restored to these 
labourers? . 

The Honourable Paudit JawahariaJ. Nehru: (s) No post-war statistics of the 
number of Indian labourers in Burma are available. 

(b) and (c). Government are not awtlre that there was any substantial 1'U1"-
chase of lands ill Burma by Indian labourers before the war. There was a 
certain amount of dispossession of agricultural land during the Japanese occu-
pation partly because of the exodus of Indian cultivators and partly be(;ause 
of the general lawlessness prevailing in tile country. The Land Disputes 
(Summary Jurisdiction) Act was promulgated in 1945 to enable restoration of 
possession by summary procedure on application by the aggrieved pel'sons, but 
Indians, whether agriculturists or labourers, have not claimed relief under this 
legislation on any large scale, nor has the Ambassador of lndia in Burma been 
approached by the Indian population for assistance in this matter, 

LEGISLAnON re PoSSESSION OF LAND AND INDIANS' INTERESTS IN BURMA.. 

282. *Shri V. O. Xesava B.ao: (a) Will the Honourable the Prime Minister 
be pleased to state whether the Government of India are aware of the recent 
legislation passed in Bunoa that no person shonld possess more t.han 40 actes 
of land? 

(b) If so, what steps are Government of India taking to safeguard tbe 
interests of Indians in Burma, who have more than 40 acres of land? 

The Honourable Paudit Jaw&harial Nehru: (a) The Honourable Member is 
presumably referring to the Disposal of Tenancies Act, 1948 recentlv promul-
gated in Bunoa. This Act, inter alia, enables Government to make" leases Ot 
agricultural lands in possession- of any person in favour of a tenant to whom 
the land may be allotted by Government, subject to the payment of presaibed 
rent by the tenant. The Act does not, however, apply to agrimt1turaJ lands 
not exceeding fifty acres in the possession of a person who cultivates it hhnself. 
In effect, therefore, a person who is himself engaged in cultivation can hold 
upto fifty acres of lanil without interference by -C:rOvemment. • 

(b) Our Ambassador in Bunoa has already made suitabre representations to 
the Government of Burma in respect of this and other recent legislation affect-
ing agricultural lands in Bumla. It would not be in the pUblic interest to 
disclose at this stage the nature of these representations. 

CONVICTS AND NON-CONvICTS IN ANDAJUN AND NrcoBAR ISLANDS. 

!II. ·Shri V. O. Xes&va Bao: Will the Honourable Minister of Commerce .8 pleased to state: . 
(a) the total number of convicts living in the Andaman and Nicobar Islands; 
tb) the number of non-convicts who have settled there: 
(c) whether Government propose to keep these islands only for t.he lise of 

~n  and 
(d) if the answer to part (c) above be in the negative. whether Government 

P'Opose to allow people, who wish to settle there, to do so aud also iio !!r&nli 
them lands free of cost for cultivation' 

\. 
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ft. Bonouzable Mr. O. JL Bhabba: The question should have been a.ddrened 

&0 the Honourable Minister for" Home Affairs. It has a.ccordingly been tra.n&-
ferred to the list of questions for 19th February, 1948, when the Honourable 
Minister for Home Affairs will an&wer it. 

AGBIOULTtIBAL L&BoUB UmONS BllGIS'l'JIBm> UNDJm TB..u>E UmON A~. 

2M. *SJIri V. O. Xelava RIo: Will the Honourable Minister of Labour be 
plea.sed to state: 

(a) the total number of Agricultural Labour Unions registered under the 
Trade Union :Act; and 

(b) the total ~  of such Unions? 
TJle J[0DDUrable Shri Jag1ivau. Bam: (a) and (b). According to the latest 

information available, there ure ten unions of purely agricultural ~  
regist.ered under the Trade Unions Act. Figures of membership are not avail-
able in respect of two unions. The total membership in respect of the remain-
ing eight unions is about 1005. 

In addition there 6.t1l seven registered unions of 10,508 workers in planta-
tions and eight registered unions with a total membership of 9,000 including 
both farm workers and factory workers in sugar factories. 

COUNTER CllAlIGES AGAINlIT PAXISTAN BY llmU'S I>BLBGAT1I8 AT U. N. 8BcumTr 
CoUNCIL. 

285. *Giani GUI'DI.11Jdl IUDgIl Kuaalil': Will the H(JJlourable the Prime Minis-
ter be pleased to state: 

(a) whether India's Delegates at the U. N. Security Council have been 
advised to formally put in a complaint of genocide against Hindus and Sikhs in 
Pakistan; lind 

(b) whether Government are considering the a.dviaability of formally filint 
counter-charges about the treatment meted out to our nationals in Pakistan, 
in view of the decision of the U. N. Seourity Council to investigate all the 
complaints made by Pakistan 'I 

'!'he B'.OIIourabJe Pau.dlt Jawaharlal Jrehru: (a) and (b). -'I'he Government of 
India have not advised their delegates to the United Nations Security Council 
.. present formally a fresh complaint against Pakistan as suggested in the 
question. .Their original reference to the Security Council dealt with the 
Kashmir issue only. In replying to this reference the Pakistan delegate 
brought in all manner of iJTe!evant issues and made very Rerious charges whioh 
had no bearing on the Kashmir issue. Many of these charges had no founda-
tion in fact while some of "them, separated from the context of events which 
occurred in the Punjab, gave a completely wrong impression of what had actu-
ally taken place. . The Government of India spokesmen made a full reply to 
the complaints and charges made by Pakistan against India. before the Secu-
rity Council and drew the Council's attention to the treatment suffered by non-
Mu@lims in Pakistan. They made it quite clear that the Govemment of India 
were prepared for the fullest inquiry into all the events that have taken place 
in the Punjab or in India and Pakistan a.s a whole, but that the only question 
"equlring immediate attention of the Security Council was the Kashmir issue 
and, more ~  the cessation of fighting in Kashmir. The Government of 
I"dia have not considered it desirable to present a fonnal counter-complaint 
ag.linst Pakistan on other issues, '·but they are perfectly prepared to do so if 
n ~  arises. In their vk·w the Kashmir issue has to be oonsidered urgent-
ly R.lld separately from any other issue. These other issues would not only 
involve prolonged investigation but would also ~ n old wounds which, it is 
hoped. would be healed. If. however, the Pakistan Government or the Seou-
rity Council ~  such an investigation on other issues, the Govemment of 



718 CONSTI'l'IJEh"T ASSEMBLY OF INDIA (LEGISLATIVE) [14TH FEB. 1941C 

India will not object. But it must be cleady understood that this must be 
conaidered, apl\l't from the Kas.bmir issue; or. ~  t):le reference in regard to 
Kashmir would be nulli:6.ed. In response to the Indian Delegate's request for 
an assurance that the Kasbmir case should be dealt with first and the other 
matters only when the oooasion arose, the Council agreed that tills was their 
inte!ltion: 

ShlIi X. Santhanam: Afay I know if it is a fact that the Security Council 
will be discussing non-Kashmir issues in the interval when our delegatlon 
returns to India? 

The Bonour&ble Pandit Jawa.harlal Nehru: From the accounts appearing in 
tooay's press it would appear that such was the fact. 

Bhii T. T. XriBhDamachari: Have the Government of India received aUY 
information from their delegation to the contrary or confinning this news:' 

The JIDDoIll'alU PaDdit .T . ~  Unfortunately the accounts that 
we receive from our delegation are always somewhat delayed owing to coding 
and decoding of telegrams. The first news normally comes through the press; 
then come our own messages and these are slightly delayed. We have not, 
80 far as I am aware, received any detailed account of the proceedingB of 
tbe Security Council in the last day or two. 'Ve bave received an account, 
broadly speaking, saying that an udjounlment has been agreed to and tlwt in 
the n ~ they might refer to other matters in the Security Council. 

Shri T. T. ~  Should this di,sc.ussion tak,:, pluce are the GOY-
ernment of India suitably represented in the absence of the Indian delegation? 

The Boaourable PaDdit Jawaharl&l Nehru: Tbe present intention iR that 
three of our delegate!!, viz., 8hri Gopalaswamy Ayyangar, Mr. Setalvad nnd 
Sbeikh Abdulla, will return to India. Indeed the.'" ~  very well he on their 
way back just now. Mr. Vellodi will stay behind aBsisted by sOIi1e staff. 

iIr. R. X. Sldh,va: May J know if lInder the V.RO. Charter the Secnrity 
90uncil is justified or competent to discuss internal affairs that have no bearing 
on Kashmir? 

Mr. Speaker: That is a matter ~ OPiniOll and relates tn the powers of the 
Security Council. That need not be al\llwert!d. 

Shri H. V. Xamath: At th€ adjourned meeting which is ~  for the 
18th of tbis month, wjll Government advise OIir delegates to insist· on red-hot 
priority ~ given to the Kashmir issue only? 

The HOnourable Pandit .T&wahadal lIJeb.ru: That is exactly the attitude that 
our delegates have taken up all the time. We have advised them accordingly 
and they have acted according to that advice. We shall contimm to nrlvise 
tbem but sometimes questions go beyond the extent of the advice given. We 
hope, when our principal delegates come back to India, to discuss the whole 
problem with them, and I bope at that stage to make a fairly full statement 
to the House. 
EFFORTS FOR EXl'4NSIOl'l OF ExPORT MA.Rl!ETS FOR JNDIA.N PR0DUCTS IN EA.STERN 

Cotnn'RD!lS. 
t2B6. ·Shri II. A n~  .AJyang&r: Will t.he Honourable Millister 

of Commerce be pleased to state: 
(a) whetber any plans for an intensive eiport drive have been prepared by 

Government; 
(b) if so, whether Govemm. en.t propose .to lay a statement showing the 

dete.iIs of tbe same on the ~ .  of tbe House ;8Jl,4 . 
t Answor to thi. ~  •• tion !&id on the table, the questioner n~ "b.ent. 
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fc) whether .any special efforts have h2en made· to upand ~ mM'kets 
for Indian products particularly in Eastern Countries. like Bunna. Malay&", 
Ohina, etc., and if so, whether Govel'llment propose to give the detaila and 
the results of such efforts? 
The Boaonrabl.e:Hr. O. JI. Bhabha: (a), (b) and (c). No detailed plan, have 

yet been formulated. Certain tentative proposals were however discussed at 
the meeting of the Export Advisory Council. held in New Delhi some time 1l,llO 
and it WIlS agreed that the Members of the Council should form sub-commi"· 
tees for form plating detailed plans in respect of various commodities whiClh 
now largely enter into our export trade. The receipt of these reports· is 
~ . 

PROPOSALS FOB RBCONSTITt!TION OR MODIFICATION OF INCOME-TAX ApPELLATli 

TRIBUNAL 

t287. *Shri )[ . .AlW1thaSayauam Ayyugar: (a) Will the Honourable 
MinisWr of Law be pleased to state whether there are any proposals for t,he 
recollstitutioll or mc·diiiculion of the Income-tax Appellate Tribunal and, if so, 
what are the proposals? 

(b) Do Government propose to consider introducing Legislation for abolish-
ing references from the Income-Tax Appellate Tribunal to the Provincial High 
Courts, and substituting instead references direct to the Federal Court in all 
cases under the Income-Tax Act, where a reference is provided? 

(c) Do Government propose to consider raising the status of the Income-Tax 
Appellate Tribunal, by appointing 8S its chairman a person who has held 
office as Jqdge of 8 High Court? 

The JIonourable Dr. B. R.Ambedkar: (a) No. 
(b) The suggestion for ID3king the Federal Court an original Court for Re-

ferences under· the Indian Income-tax Act was full. considered in 1945-46 in 
tlonnection with the proposal for enlargement of the· jurisdiction of the ~  
Court !lnd in pursua.nce of Legislative Department Hesolution dat.ed 15th J anu-
ary, 1945 public opin'on was consulted. The opinion was overwhelmingly 
agttinst the suggestion, and the lure Mr. Bhulabh!li Desai characterised it as 
highly objectionable in prineiple anauiijus), to the assessees. Now that the 
Federal Court is· the Supreme Go.utt for civil !lppeals, it would be inappropriate 
and anomalous to make it an original Court for n . ~ n  .. 

(c.) References on points of law lie from the Income-tax Appellate Tribunal 
to t,he High Court. and it is not necessary to raise its status by appointinl!" IIdl 
its President a ptel'son who has been Judge of a RighCourt. The existing 
ita.tuB of the Tribunal is sufficiently high &Dd . care is always taken to appoint 
8S President or Judicial Member either Il senior member of tbe Bar or a senior 
District Judge, who is due to be promoted to the Bench. In fact both the 
»revious Presidents are now serving liS High Court Judges. 

AUOTION OF NUSLIM LA.NDS AND cRoPS OULTIVA.TED BY HINDUTENANTS IN DBLHI 

PROVINCE 

288. *Gianl aurmukll Singh )[uaafar: (a) Will the HoncilJ'(\We Minister ,)f 
Relief and Rehabilitation be pleased to state whether it is a fACt that the ·land 
and crops in Delhi Province belonging to Muslims but cultivated by Hindu 
tenants, have been auctioned by Government on the evacuation of Muslim 
owners? If so, why? 

(b) If the answer to part (a) above be in the affirmative, what share Qf the 
proceeds do Government propose to give to the Hindu tenants, who cultivated 
tbe land? 

t ADlwcr to this qn.stion laid on the table, t,be questioner n~  absent. 
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The Boaourable Slu:i .X. C. Heoey: ta) No lands belonging to Muslim 

evacuees have been auctloned by Government in the Delhi Province. ~ 
Iltandineon lands belonging to Muslim evacuees and cultivated by Hindu 
tenants have been auctioned in four villages e.g. Nangloi i:iyed, Rithala, .Ihan-
iOla and Jasola. The owners of the land were entitled to cert;a.in proportions 
of the produce. The proceeus of the sale have therefore been divided in that 

~ n~ the tenant's share paid to the tenant except in one case which 
18 under IDqUlry; the owner's share has been retained by \!he Custodian of 
Evacuee Property. 

(b) The share of the tenants varies from 1/2 ·to 2j3rds of the gross yield. 
according to local custom and contract. 

APPOIN:I'MENT OF THE HONOURABLE DR. JOHN MATTHAJ TO 
PERFORM FUNCTIONS OF THE FINANCE MINISTER AT RAIL· 
WAY BUDGET-GENERAL DISCUSSION 

lIlr. Spe&ker: I have to infonn Honourable Members tlrat His Excellency 
the Goveronr General has, under rule 2 of the Constituent Assembly of India 
(Legislative) Rules, been pleased to appoint the Honourable Dr. John Matthai 
to perform the functions assigned to the Finance Minister under rule 46 of the 
said Rules on the occasion ')f the General Discussion. appointed for Thursda.y 
the 19th February, 1948. of the statement of the estimated Receipts and Ex-
penditure of the Dominion in respect of Railways. 

ELECTION TO IN:DIAN. COUKCIL OF AGRICULTURAL RESEAHCH 
lIlr. Speaker: I have to inform the Assembly tlrat upto the time fixed for 

receiving nominations for the Indian Council of Agricultural Research. three 
nominations were received. As the number of candidates is equal to the 
number of vacancies, I declare the following members to be duly elected to the 
Council: (1) Shri Ram Sahai, (2) Dr. B. Pa.ttabhi Sitaramayya, and (3) Shri 
B. Shiva Rao. 

DAMODAR V ALLEY CORPORATION BILL-clndd. 
Shri .Anm (JIumdra Gulla (West Bengal: General): Sir, yesterday I wal 

speaking about the flooa control scheme of the Damodar Valley Corporation 
The Damodar with its tributaries and other rivers rising from Chota Nagpur are 
all notorious for creating flood havoc in some parts of Bengal. These parts 
havs suffered frequently from floods and consequent famines during rt'cenfi 
years. Ths scheme of controlling flood will be of immense good to these parts 
of Bengal. As such, coming from Bengal. I welcome this part of the scheme 
which, as enunciated in the Bill, will benefit only parts . of Bengal. Then 
comes the irrigation scheme of the Damodsr Valley Corporation. This scheme 
will benefit both the provinces of Bengal and Bihar. About one million acres 
of land will be irrigated by this scheme, and it will do a grent denl to remove 
the chronic dearth of foodstuffs in India. As such, it will benefit not onlv those 
parts of Bengal and Bihar but the whole of India is to be benefited by this 
scheme. 

The next and most important from the point of view of the Central Gov. 
ernment is the generation of electricity. Apart from thc General point of view 
that the generation of cheap electricity in those parts will develop cotta!!e in· 
dustry and other industries, and will lead to the better economic conditions 
of the people, I do not like to enter into the details of so m811Y watlts, lrilowatt-s 
and volts and all that labyrinth. These are the three main purposes of this 
multi-purpose scheme. 
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But there are othel' items whi(,n are no less important. 'fhe control of 
the erosion of Boil will be useful -for that area. lnrecent years there has 
been a process of de-forestation but there has not been any. systematic p!aR 
for afforesting those areas. That has led to the loss of fertility and grazmg 
land for the cattle and the "rOSlon of soil. The Chota Nagpur parts of Bihar 
are slopy hilly tracts. In the upper catchment of the Damodar Valley, there 
is soil erosion annuallv due ~ the accumulation of floods and the ou-rush of 
flood waters. • 

Then the control of maloriH. particularly for that part of Bengal is of very 
great importance. Malaria ~ devastated the western parts of Bengal and this 
Corporation has a scheme of controlling malaria and developing the general 
sanitary conditions of the tract. 

The scheme as a whole has taken up the general uplift not onty 
of the land but of the people. Man and nature are to be taken together. 
'Pbat is the scheme of the plan. Without considering the uplift of the people 
it is no use n~ n  the betterment and. development of the land. So the 
scheme has in its scope the development of education and culture and other 
developments lIS well. . 

Then there is also the fishery plan. Reservoirs \\ill produce lots of fish and 
a huge revenue is to be achievl'd from ~  also. The Benglllees are noto-
riou. for their fondness for ~  and for this reason the Hindus and l\Iu!!lims 
of Bengal are- rather looked down upon by their co-religionists in other parts of 
India. I hope the peoples of other parts will not cast any lusty looks on the 
fish to be had from this scheme. 

Then, Sir. from this multi.purpose scheme, I hope there will come about a 
general psychological change also. In spite of 80 many n ~ of similarity and 
so many points of common interegt between Bengal and Bihar, in recent years 
there has developed II spirit of mutual jealousy and suspicion between the 
peoples of the two provinces. T ~ Damodar Valley Corporation, operating 
in some considerable portions of both the provinces, will, I hope. genera!.. ~ 

n~  of unity. a sense of belonginz;: to one economic unit among the people of 
tlieee two provinces. So, I hope this scheme will not only tend to the mate-
rial und (·conomie betterment of the people but will also tend to the moral Rnd 
psychological bettennent of the inhabitants of both the provililes. 

The Bcheme as it has emerged from the Select Committee contaius certain 
clianges from the original Bill. The important changes have bef'11 mentioned 
bv the Honourable Minister in charge of the Bill. Mr. GadgiL To one point 
I' would like to draw his attention-the flood control scheme. I wish the 
Central Government could have taken some more responsibility, instead of 
putting the entire deficit on the shoulders of the West Berigal Government. I 
hope the Honourable Minister in charge of the Bill wiII be more generous during 
the second reading, alld if ony n n ~ come in that direction. he rna;\" 
accept them, so that the entire respotlsibility of shouldering the deficit inay 
Dot be laid on the West Bengal Government. 

The Honourable Minister in charge has spoken of there being numerous 
amendments on the BilL I think the Minist-er has the unique good fortune 
that this Bill will be welcomed by all sections of the Rouse in spite of the 
numerous amendments he haH referred to. This is the penalty of democracy, 
which I hope the Minister will not grudge. HI' is a Minister of R democratic 
organisation. of a democratic government. and in 1\ democratic count.t'V. So 
he must put up with aU these amendments Rnd I hope he will look into them 
with an open mind. -

As for the grammer of Mr. Naziruddin Ahmad, the Honourable MiniAt,t'f in 
chlll'ge has passed some remarks on bia insistence on grammatical eorrectness. 
While engaged in our fight against Britiah rule, we hBve broken all laws snd 
all the English rules in India inclnding the rules of grammar! Wbaf;pver lItt.lf' 
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.grammar we were taught in schools by this time we have managed to ~ 

them all. As for myself, my culture of English has been confined to writing 
hardworded applications and representat.ions to Government during my long 
years of jail life. Besides that, I have had seldom any occasion to increase 
my knowledge in English grallllllar. And if Mr. Naziruddin Ahmad has kept 
a bit of his English grammar, we should not grudge him that consolation and 
:satisfaction. After all, grammar is no enemy of sense. There is no contradic. 
t.ion between grammar and sense. Grammar is meant to make words n~  

sense more clearly and more explicitly. 

With these words, Sir and with the expectation that the Bill will be passed 
.as soon as possible, and will be given effect to as soon as possible, and with 
the expectation t.hat the Bill will lelld to the 'ill-rouud betterment economic, 
moral and psychological (within which I include the psychological rapproach. 
ment of the inhabitants of the two proviuces) I commend this Bill to the House 
.and I hope it will be accepted. 

Pandit Hirday .&t.h XUJWU (V. P.: Genmal): Mr. Speaker, Sir, th" 
..measure before ~  House is one of far-reaching importance. Thc Bill is 
modelleii Oll the constitution of the Teilllessee Val;ey Authority which 

~  for regioual planning on so comprehensive a scale t.hat it nas u(:en 
-.called by Prof. Julian Huxley an "adventure in planning". 'fhe ilctivities of 
the T. V. A. are too multifarious to be mentioned, but it is a pleasure to me 
to see that the functions which the Damodar Valley Corporation ~  dis('harge 
under the Bill will enable it to undertake probably most of those aetivities 
for which the T. V. A. is known aU over the world. The functiws of the 
'Corporation were much more limited under the Bill that was l'laeed ~  us, 
hui by the addition, or rather the inclusion of the words "the promotion 01 
"public health and the agricultural, industrial, economic and gen/,rtll weIl-being 
in the ~  VaIley arid its area of operation" by the Select Committ"p ~ 

scope of the Bill has heell considerably widened. I fee: tbat the Honournble 
Minister haR made the Bill more far-reaching and more capable of providing for 
-plann'ng on a eomprehensive scale than it would have heen. as n ~ . . 
There is. however, one point in connection with the functions of the Cor· 

poration whiyh I bhould like to bring to .the notice of the Honourahle. lIiiuister 
'for Works, Mines and Power. Sir, the Corporation is to promote schemes for 
·llTigation, water-supply and drainage, the benefits of whu,h will he shared by 
: all. But I am not sure that its schemes for the generation, n ~ n and 
distribution of electrical· energy ",ill be successful if a policy of laissez-faire is 
adopted with regard to its consumption. The production ~  be so larj\2 that 
a large surplus may remain even after all existing requirements within the 
Damodar Valley sndthe area of operntion of the Corporation have been satis-
-ned. I think, therefore, that following the precedent set by the T. V. A .. the 
Damodar Valley Corporation should undertake to study scheme'S for the in-
·creased use of electricity for developmental purposes. 

Prof. Julian Huxley in his book entitled 'T. V. A.' says: 
"In ~ body of the Act, the Board is 'authorised and directed to ma.ke Rtudil',s . ~ 

m£l:nts and u(·monstrations' to promote the use of electric powe,r for agClcultu,rat. domf'sti", 
'and industrial purpo •• " and is instructed that it may co-operate with the WIdest po •• i!?l. 
variety of other agencies, from State and loral governments to educational and l'eAearcD 
institutions, bO aol:D· .nsure tm, application of electrk power 'to thefull>r anclbet.tn 
halanced development of the-resources of the region'." 

My Honourable friend" the Minister of Works, n ~ and Power. who T 
know has studied fully the material relatin£" to the T. V. A. is aware of thE' 
·power conferred and the obligations imposed on the T. V. A. to promote the 
llse of electrical powel" f01 agricultural, domesbc II.\1d insustriat purp0881!. ~ so 
"far as I understand, cIanse 12 of the Bill before us which deals with the funefiions 
-of the Corpora.tion it will hot be able to undertaKe that research work for 
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increasin!!, the use af all the available ~. energy in th,e way that the 
T. V. A. ~n. I ~ .  great de," D{ importance to this subject and I hope. 
ther.3fore, that either the Hon.our/lble the Minister in cnar8e of the Bill will 
~  the H.oUSl that this poiiit is coyered by clause 12 or accept such amend: 
lDents ~ wDuld enable the DamOOar Va;ley CDrpDratiDn to enjoy the p.ower tha.t 
I have referred to. 

Sir, as regards the • .other activities' of thc CorporatiDn, sub-clause (2) of 
clause 21, runs as fDIIDWS: 
.. (2) Tile Corporati()n may set up its own planning, desiguing, construction and oper.tiKg 

agencieB, or make arrangements therefor with the partic.ipating Go,'ernments, local authp-
rities or any -r,erson carrying on the business of an architect, an engineer Ol' a n ~ .  

I dD nDt object to the participatiDn ~ the Corporation .of any .of the ahencies 
referred to in the sub-clause but I desire that tbe scope of the ~ 

clause should be widened so as to enable the CDrpDratiDn to take the help .of 
educatiDnal and research institutiDns in the difficult and impDrtant prDblems 
with which they will have to deal in cDnnectiDn with the increased use of 
electrical energy for the fuller develDpment of the industrial and agriculturlll 
resources of the Damodar Yalley. I am sure that the GDvernment have nc 
intentiDn of keeping the educatiDnal and research institutiDns at "rms length 
aud that they WD\1ld indeed welcome the. ~ n  .of these !Jodies. I hDpe 
therefore that provisiDn will be made in the Bill to enable the CorpDratiDn to 
henefit by the experience and knDwledge of research which such bodies ~  b" 
expected to ha.ve. 
As I have already said, it is not "Inerelv desirable but ll6ce5SlU"v that ewry 

effDrt shDuld be made by the Damodar Va'lIey CDrpDratiDn that ~ fullest use 
is made .of the electric power generated by it.. It will succeed in this task nDt 
merely if it engages itself in research .Dr receives the help .of CDmpetent agen-
cies but mainly if it sees that the rates charged for the supply .of electricity 
Qre such as to enCDUl"llge its use while not being unremunerative, at the same 
time. One of the purposes .of the United States Fed<lml Governmt'ut, in lay-
ing .on the T. V. A. the respDnsibility pf producing electrical energy Rll{j making 
adequate arrangements for its full U1ie was to make a compariso.1 \)t,tween 
the activities .of the Board and .of private agencies frDm the finanoial pDint of 
~  ir. respect of this matter and ~  far as I remember, Julian Huxley 
states in ~ book thllt it was fDund that the T. V. A. was operating more 
eCDn.omically, not because it charged higher rates thRn priYHte c:lmpanies but 
because it kept the rates dDwn liS much as it cDuld. This led tD a much ~  

UBe of elec/rit'HI ent'rgy at a reasDnable CDst. This mRtt€T need nDt j)e dealt 
with i<1 th" Bili itself. 1 mention it here onlv tn draw the IItt€ntion .of nrv 
HDnDurable friend the Minister fDr WDrks, Mines and PDwer to this ~  
mntte.. J hope whEm the CDrporation is set up he will instruct it. that the 
test hy ,yhieh its wDrk in cDnnectiDn with the generation and distribution .of 
electr cal ~  wiII he eDnsidel'ed will ht, its eheapnegs in compro-isDn with 
private ngt'llc·ies.· 
I have "ubmitt.ed already whRt steps the Damoda1' Valley Corporation 

sholll,l take ill .order tn ens'ure the fullest lISEI .of the power generflted. 
1 shDuld now like' to make an .observation on this with regard tD the mRnner in 
which the Da.modar Valley CDrpDratiDn shDuld function. I have no dDubt in 
my mind that the CorpDratiDn, in .order to achieve the success which we all 
~  it, shnuld, will cooperate ~  the IDeal governments Rnd local 
bodi6'l!. This is the manner in which the CDntrDI BDard .of the T.Y.A. ~. 

The T. V. A. is nDt a' central .organisation displacing completely the Ruthorit:< of 
the states and making itself whDlly respDnsible under the Federal Governmellt fDr 
the, develDpment, of the regions wii;hin which it .operates. Its met,hDd of l'hnnil1'l 
and operating its schemes is perfectly democratic. This means th>lt if tn l,e< 
the IDcal gDvernments, the local bDdies R.nd the people in general fully intD 
consllltation hefOJ'e deciding what steps should be tRken in .order to .. rhirve 
r.erhln. ~ ~. And, what is more, it takes their help in the execution of 
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the approved schemes. Ita officials do not replace the officials of the local 
government<; or local· bodies.. 'l'heir work is 80 organised as to be divisible 
bet·ween these three agencies and the plans are successful in proportion 
IllS each agency contributes its own share to the securing of the desired result. 
I have no doubt that the Board which will go.-ern the affairs of the Damodar 
Valley Corporation will proceed in this miPner but I think it would be desir-
able t,) impress 011 the Board from the very beginning that it 'should keep in view 
the absolute necessity of securing the goodwill' and the utmost help of the 
local governments and the local bodies. 

In the end I would like to Bay a word with regard to the constitution of 
the authority which will govern the affairs of this .Corporation. 

'rhe Bill Pl'OCeeda on right lines. Wheu it is passed my Honourable friend 
the Minister for Works, Mines and Power will have the satisfaction of seeing 
that the foundation of a great enterprise in India has been securely laid. But 
the Bill will have to be worked' by human agency. It is necessary 'therefore 
that the persons who are chosen to carry out the objects of the Bill should 
be men who, in the words of' President Roosevelt, "will have the spirit and 
vision of a pioneer". They must be men who will be chiefly concerned with 
fonnulating policy and who will take a large view of the responsibilities entrusted 
to the".. A great dea, will depend therefore on the choice of the right kind of 
men. The success of the T. V. A. is to'no small extent due to the good fortune 
of the United States in being able to sooure the services of men who were 
distinguished fOl' those qualities which were required. I may stress this point, 
Sir, because the choice of the Government in regard to the constitution of other 
Boards has not always been such as to secure public confidence. If r may refer 
to one Board which is going to be set up, or which h,lS just been set up, 'lamely 
the East Punjab Rehabilitation Finance Administration Board, the selection I)f 
the personnel has not been welcomed by the public at all. As everyone of us 
I am sure, knows it has been subject.ed to a great deal of criticism outside thi;; 
House. I am.Ilot going to QOllsider the question whether the criticism is justified 
or not. My purpose in referring to it is to impress on the Honourable Minister 
in eharg£' of th" Bill the !,bsolute and urgent neceilSity of 80 constituting the 
authority that will carry out the objects of the Bill 8S to secure public confidenoe 
and to make the achievements of the objects of the Bill absolutely ceriain. 

Sir, ihis undertaking will be 'the greatest of its kind in India and my 
Honourable friend may legitimately feel. proud when this Bill is laid on the 
statute book. I wish the enterprise which will be created by him the fullest 

~ . But that success will depend on the quality and the calibre vf the 
men chosen ~  bim to carry out his policy. 

Prof, E. '1'. Shah (Bihar: General): Mr. Speaker, Sir, I rise to supper! 
mainly the points that the Honourable Member, Pandit Hirday Nath Kunzru. 
baR plnced before the House. On a previous occasion, when this Bill was 
first presented to this House, I had welcomed it os cordially as IIny other 
Member; and. tooay I would 8S heartily repE'at my welcome of the measure, 
about the wisdom and propriety of which there can be no two opinions. If. 
therefore, here and there in the remarks I am going to offer today. there may 
seem to be a note of criticism. may I sayc at once that  that is not int,ended in 
any way to disparage, to object, or to obstruct this Rill now before this Houge. 

In considering measures of this kind we must I'e1nember that most of these 
great, constrnctive propOSAls that are heing pinced before the HO\lse in thi9 
session have been, in one way or another inherited, if I may SHY BO, from the 
past. That is to say, the original authors or the nn~  of suc? measures 
'Were officers or advisers of the then Government of IndlR, who dtd not look 
always at sl1ch msttersfrom the strictly Indian point of view: and who wer(! 
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.influenced very much by the parallels they had seen elsewhere thll>t llla,) pel'-

.haps not tit into this cOUlltry. This is a COUlltry. if 1 may say so. -:>f the :;mall 
men. in the sense of producing orgulIiz.ltlOhS. Amongst ~  prinCipal products 
·of this enterprise, when it comes to b:uitlOll, would be. for instance, ~ 

supply; and that water suppiy, badly needed as it may be, will have to be 
used by cultivators with an average Ilol(ling perhaps of one or two acres and 
.not much more. 1£ .the purely mathematical calculations on paper 01 tne 
Wllount of water likely to be produced and supplied are co-related with the 
amount of charges now being made, or which have been made in the past for 
such water, it may quite possibly happen that water charges which the Pro-
vincial Governments will have to . charge, if they are to make good the 'price 
they pay for the bulk supply of water from this. Administrat;on, may be dis-
proportionately high for the small cultivator who is supposed to benefit by 
this scheme. 

Sir, in offering' observations of this kind there is a great hundicap. in the 
.seIJSP thut the technical papers, the data, information and the materia: on 
which this project has taken its final shape are not hefore the House. 11. is 
trua we are not qualified technically to pronoUllce any judgment on material 
-of this charaoter. --Nevertheless, if this cOUlltry is to he governed democrati-
.cally, with the final imprimatur coming from the representatives of the peo· 
pIe. whether they are qualified or Dot, I think it is desirable that such material 
ll.ii is available UPOD which judgment of this kind is ~ he passed, should he 
placed before the House. If necessary, it may be prepared and edited so as 
to be suitahle for our laymen's judgm"llt, Illld not the judgment of e,'perts 
and techniciaDS. I submit, Sir, to the Honourable the :\linister's ~  

ation this point, that t,hongh this Bill has ('aIDe at a stnge at which informtl-
tiOD of this kind may not be helpful to enable Members of this House to 
pass their judgment or to make lip their mind within the time now available 
there may be other projects of that kim\ wherein information of this kind if 
not available in time, will seriously handicap the House in making up its own 
mind, should anybody bring out a poiut that hus not been considered in tbe 

~. 
Lest I might be misunderstood, m.l,}" I say that there is anothe.r project--

I do not know exactly at what stage it is todny,-for constructioll of a darn 
on the Hirakud island, which has heen very spriously and stnngly crit.ieized 
by experts of equal eminence that hRve prepHred also the project fOI' the 

consideration of the Government. Critics with the experience of 
12 Noo.similar works in Mysorehave criticir.edthe site of the dnm, the mate· 
rial of the dam, the charact.er of the dam, and the use of the products. It 
passes one's understllllding how. if this criticism is at nil well-founded, the 
project eouid be accepted and pushed forwllrd as it seems to have been so far. 
I do not ~ for a moment, Sir, that on the hrief notes that I have rend 
I, or perhaps Q majority of the memhers of this Honse. would be competent 
to pronounce any judgment. But, r do submit, Sir. that if the Honourahle 
Minister aud the Government des;re wholehearted support and intelligent 
·cooperation in such matters for gi"illg effect to these projeets and carr:> them 
to the success that they deserve, it i, hut right And proper that ~ much in-
formation as is available, however technieal.it mny he, should he placed he fore 
this House, 80 that the Rouse may have 8 ehance of understanding, or at 
'least some memhers of this House mAy have a chance of understanding ~  

from a correct angle; snd if t.he ~  so (lhoose, they mny ask for further 
information or explanation, 

A~ I have already mentioned, mo.t "f these project.R <lnd Boheme. hnve 
been prepared ~  officer!l and experts, who wet'e not ~  considering 
the condition  of this countrv: not necessarily familiar with the condition. lind 
t'equirements of this oountrY. Perhaps thev'lived more in the nnst. and were 
11u9b1e to visualise tliefllture, ~ we in tbit! H{)u!I€\ :':;'jld like to do. T hAve 
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~  to make these observations as reasonably and as circuX;spectly as I ,'ould. 
But I for one iilll definitely suffering from this handicap, namely the lack of 
sufficient ~ n ~n which to give my opinion after proper consid"rutlO1!. 

The pornt has been made by the Honourable Member who lltlS just preeeded 
me with regard, foo.: instance, to the consumption of the electrical energy that 
will be produced by the successful carrying out of this project. There is no 
dispute that a very large quantity of electrical power would be produced. 
May I add that, with the industriaL ambitions that we have, and with the 
reLative paucity of our coal resources, it is of, the utmost importance that we 
should have substitute sources of power and energy, which is to be fouud ill 

• the tremendous amount of water that is running waste in this country, and 
that could be advantageously harnessed to produce for us electrical energy of 
the required quantity. I have heard from technical experts qualified to 
speak in the matter that hardly 2 per cent. of the totaL avaiLable hydro-electri-
cal power is utilised so far in this country. That means a great margin of 
development available, wbich call make up for any lack of either coal or 
petroleum in this country; and wbich is very often suggestesl as likely to handi-
cap our programme of development. 

Sir, in the region in which this project is to be established, there are 
mines, and there are railways; and so there are potentially great consumers of 
electrical energy that is to be generated. The use of that electrical energy 
would certainly be cheaper, both in results as well as in cost, than the eoa] 
energy or steam energy that is now being produced by means of coal. Hut 
the development of railways or rather electrification of raiLways in this region, 
and the greater use of electricity in the coal mines, may necessitate replace· 
ment of equipment or renovation of machinery, which may constitute by itself 
a deterrent that those in charge of the project may not quit,e be abl", to 
overcome. 

It would therefore become necessary, in one way or another, to develop 
consumers of electrical energy produced by thi" project, which, 8S far as one 
can see from the papers supplied to us, does not seem to have been though" 
of or planned for at the moment. 

I realise that this is a mattl'r of an all round pLaIl of national development 
carefully integrated and coordinated in its various aspects ana its various items, 
which I am sure will very 800;1 be prepared and placed before this House. 
Even so, while it may be time that projects of this kind, which ore inilispenll-
able for carrying out such plans when they are finally matured, should begin 
now, it is not too much to say, even at this moment, thot. in passing slIch 
measures we in this House should have also an eye to the utilisation of the 
power crea.ted thereby. 

The possibility of extending electricity to the villages c)f this region nR "'ell 
as towns is, of c(\urse, obvious. But the hope of gaining a ~ from ~ 
project by the sale of el8<l,tricity to villages or of water to· "mall cl1ltivnt,oMl 
would be doomed t.o disappointment, I submit, unless some steps ure t,"ken 
at the same time for developing large-scale consumers of the 'PO"'Cr pronllct'd. 
"nel th,· snm0 would be tnle, whether it applies to the immediAte provincl's 
where the project is to he located. or to the neighhourin!! provinre •. wherevN 
larll'e-scale industry of tl1is type is likel.v to consume power in hnlk. 

Another point WaS mnde with regaril t,o the Jnf'n who Ill' .. to cnrrv o11t ~ 
work. No one CRn emphn,iz(' ton ~  H,!' nl>pc •• ity of ri£!ht nnd proper 
"hoice of th ... n"l'Ronnel-Directors ana Mann!!pr •. -who fire tn rnlTv out n pro· 
ject of these dimensions. Tnth .. Mdions of the :Rill ~ n  ih" Directol·. 
or to the guiding Rnthority of the Corporation,. mention Is ~  of t,he numher 
and disqualifications of the Directol'!!. But, FlO far R'" I recollMt. there is no 
merttionof the qUIlIin..,ot,ionA required for such men f.o guide the . ~ n  Of 
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.. proJect like this. It may be that the House mIght lJe inclined to take the 
view that it would be unneoessary-it would be perhaps undersirable,-to tie 
down the hands of our Government by laying down the qualifications in an· 
Act of the legislature. I see the force of that argument. ~  I 
suggest that there is, on the other side, an equal danger of-may I use tha 
huteful word-nepotism, which is likely to lead us into greater harm than 
benefit. Thit; will be a project the direction of which cannot be entrusted to 
raw men, to inexperienced managel's or to politically useful. This must be 
entrusted to men who ure seasoned \'eterHns, who are properly qualified and 
fully ~n  in works of this kind. III another connection I had occasion 
to make some enquiry on this subject, and those now regarded as experts on 
the subject told ine that this country, ill all its engineering seI"Vices, is lacking 
in that type of special qualifications which would be required, not only in the 
generation and distribution of electrical power, but also III its ~T  utilisation 
theroaft!'r. I do not nse-I have no ri'ght to use-my own authority for an 
observation of this kind. But I can assure the House that it WHS put forward 
before the Planning Advisory Board last year by the most experienced officers 
of the Government of India. And if ~  is so, if we have not sufficiently 
qualified people. the risk to which I allude is much greater than may seem 
likely. It may be that we may be obliged to import technical experts on 
time contract from abroad. It may he that we may take intensive steps to 
trai" up our own men. I realise that it will take you some years 'behre thi" 
Pl'Oj('ct will, in all its fullness, come int<> operation. And that period may very 
well be utilispri to train up our own experienced find expert staff necessary for the 
purpose. But even from the start, I suggest that those responsible for the 
success of the project should see to it that in the appointment t<> the most 
responsible posts of Chairman or Members of a Corporation of this kind. 
attention shall be paid only and solely to the qualifications, to the experience. 
the knowledge and ability of the people seiected, rather than ~ any othel" 
consideration of political expediency or personal relationship. 

May I in this conection make a gE;neral remark, Sir, witl> regal'd t<> the 
dungers t.hat a democratic Government is generally faced with in ~  n ~ 
'VId .from which we CRnnot he warned too often or too seriouilly:' Democratic 
Governments, fonnded as they are on the number of yotes that they can 
iecure at elections, are obliged very often ~  PflY "tt.ention to the satisfaction 
of their immediate followers or voters. And in tne desire to s'ltisf, their claims 

. as much as they can, it is possihle-it vcr.v often has happened iT. other coun-
tries, and we may be no exception-that people are chosen for responsible 
posts, not so much because of their technical merits for 9 particular charge 
as because of thei.r political services in the paat. 

That is why, Sir, this device of setting up Statutory Corporations and 
Boards has Leen introduced. Once su('h Boards and Corporations have been 
created, once such bodies established by law h.we been set up, it would not 
be possible for Government to interfere with their [\dministration and persoll-
nel. as mav he the case if OOdies were created merely hv au executive order 
or reso!uti;n of .Government,. I wOllld. therefore,' recommend minimum 
statutory qualifications being laid down fOJ' at least. the principal directors of 
lhe Corpora.tion. 

This, Sir. is no distrust. no IM'k of confiilence in nn;> way of tile .bono (jaM 
Rnd thc best intentions of those in power. in ~ n n  the administratinl1 
of thi. C011ntry, Rnd in staffing the personnel ani! bodies of thi" kind. J men· 
tinn it. howe\,M'. to point out. thAt. E'l"ewhere in the world wherever demo('rntic 
n n~ of the kind we aT" going t·o d"''I'elof) haw come into heing. thev 

have hit upon an ogency like tJlis. "iz. a Rt.nt.utory ('orpornt,ioll' to e.onduct. 
IInd"r ~  I "I!al provillions. a ('ompJex AdminiRtration so that the dangers 
of politicfll pntronRge and personal nepotism ~  not come in th" W[w It i. 
with that idea, and not with any desire to tie up Hie . ~n of the ~ n ~ T 
or becallse of any lack of confidence. that at the appropriate mom .. nt r intend . ~ ~~~~ ~
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to m()ve an amendment 1;0 the clause suggesting the pers()nnel for the adminis-
tration, so that some attention may be paid to the requisite qualificati()ns and 
the necessary experience of those who are to guide the destinies of projects 
]jk .. this. 

One word more, Sir, and I shall 'HiVe done. That is with ~n  to the 
inter-relations with the Provincial (lovernments and Local ;Booies, who must 
<co-operate and join with us in making projects of this kind a success. Sir, 
.. mrs is, as far as all indications p()int today, going to be a Federal organisation, 
.a Federal organisation in which the Central Government, however Strong it 
may be, cannot possibly attend always to every detail of each local problem 
.and administration. If the working vf a Federal Govemment on the scale 
,on which this country will have it, and embracing the population and area 
that this country has, is to be a success, then it is unav()idable that liS IllUch 
margin be ~  for local autonomy. for local freedom, as is comp!ltihlt' with 
;the integritY-lind the efficient administ-ration of such projects. 

Sir, the role of the Centre in a case like this, as I concieve it, is, Hot 
<Jnly to lllitiate projects of the kind that have heen sugested ~ and I wel-
come that,-not only to get over all likely difficulties and obstructions that 
.down, to prescribe the general policy according to which such projects would 
be worked. Having done so, having initiated and facilitated the establishment 
of Corporations like this, having prescribed their general policy and pruvided 
the necessary finance. I submit, Sir, th,. centre has done all aua ihe best tbilt 
could rightly be expected of it. For the actual administration, particularly of 
those sections which fall int{) the jurisdiction of the Local Government>; or 
Local Bodies, it would be best to leave them as much freedom, aud as much 
scope for initiative even in their immediate sphere as is compatible, I repeat, 
with the esSential integrity of the scheme. Local Governments of the size 
and importance of Bihar or West Bengal cannot be merely treated as so lIlilny 
suhordinates, to whom you have simply to issue orders and instl"uytiollS: and 
that, too, not bv the Central Government of the countrv, but by n statutory 
Administration ~  by a Central legislation. They "must ~ treated ~  
only with the respect due to their position and their importance; but also becaase 
they would be the main if not the sole parties for the organisation, with whose 
help you can make the project a success. 

I should therefore suggest that in every way that the Act ~  in every 
way that the requirements of national solidarity faeilitllte it. we T ~  so arrange 
the working of an Administmtion or Corporation like this-and J re('op-lIi,,' that 
the Act goes ~ considerable way in doing so; that consistent wit.h the tnainten-
·aDce of the integrity of the seheme. eOJlsistent with the co-ordillA.tioll of a ,,:ork 
like this. with the rest of the National Plan, that the fullest ~~  !lutollomy 
independence or freedom of action is reserved to the co-operating Loca!" Gowm· 
menh; and Local Bodies. 

Xazi Syed Xarimuddin (C. P. and Bernr: Muslim): M;. Speaker, Sir, at 
the very outset I submit that the Bill is a welcome measure. The object of 
this Bill is laudable and there are absolutely no obiootionable fentures in the 
provisions of this Bill. I have not studied the Bill from the point of view of 
.drafting but only from the aspect of the substantive provisions t,hat are to be 
enacted. The more I studied the provisions of the !Bill, the .more I am con-
vinced of the utility, and the wisdom contained therein. This is a step in 
the right direction during a period of transitior. to complete nationalization of 
industry. In India we have very dpvastating famines and we have to beg for 

_ our supplies from foreign countries; this is a scheme which will ~  a gl'eat 
:.relief in fmes of famine in In'dia. 
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. . Th? avowed object of thi8 Corporation is the development of schemes of 

~ and supply of water, and consequently, the development of il!dustry 
and agrIculture. I have not the least doubt that if the management is con. 
:luoted effioiently and if the electrical energy is used to the best advantage of 
agricultural industry, there will be enormous produce and complete develop-
ment of that industry in that VaITey. 

Coming to the Clauses, Sir, Clause 21 is a very useful one. It says the 
Corporation may establish, maintain and operate laboratories, experimental 
research stations and farms for conducting experiments and research for vari-
ous things. This will be of very great guidance to the country. 

Then Clause 30 is a very important clause. I am gl8d that the Govern-
ment has taken upon itself the entire responsibility for the capital. With 
nationalisation of our Banks and with the floating of the ION:! which hag been 
mpntioned in ~ Bill, there would be no difficulty in gettillg a contribution 
from the people also. 

In Clanse 42, it is mentioned that the Corporation shall be liable to pay any 
tax on income, corporation tax or any other tax levied by the Central Govern-
ment. Rere I wish to make a submission and it is tbis. This Bill Is for the 
development of industr:v and agricultUl'e. It is going to conduct researches for 
the guidance .of the entire country. If income-tax is levied, that much income 
will go away from the resources of this Corporation. This is an institution of 
very great ed\lcational importance and for the industrial development also. If 
the tax that will go to the Central Government is invested in the development 
of this Corporation, that will be to the entire advantage of the country. 

In Clause 52 of this Bill I and a l!lcuna. It is mentioned there that "who-
ever controvenes any provis'on of this Act or any rule made thereunder shall 
be punished with imprisonment for a term which may extend to six months or 
with fllle or with both". YOIl will be surprised to find thll.t even if there is any 
contravention of the provisions in Section 45, the person concerned will be 
n ~  und!'r Section 52. The offence haR not been speeified. Therefore, I 

reiue\,t. the 1Iinister in ('harge to make suitable amendments. I have already 
submitted an amendment on that. point and I hope it will be ace-epted. 

One more point. Sir, >lnd I have done. With the establishment of tbls 
Corpor!ltion in the Dumodor Valley, thousands and lakhs of people might 
leavfl that place. It bas to be; thpre is no caoice. \But the cHl'italistR should 
not be allowed to take all the adVAntages of this situation. The Gove1'1lm.mt 
should see that the farming there i. conducted on co-operative and collective 
bosis. Unless this is done; the scene will be that of the "Deserted Village" 
in Goldsmith's poem. 

Prof. 5Mbban La1 SakSena (U.P.: General)' Sir, I Jom the chorn, of 
prllise to the Iforio\lTllhle Minister for having brought th's epoeh-making Bill. 
I onlv wish t1'!at my own district was as fortunate IlS Burdwan the home 
distrir:t of Mr. NlV'ifuddin Ahmad. I n ~ when the Bill was here last time 
that my rlistrict of Gorakhpur is also suflermg from recnrrent floods. Although 
it. 's tl{e most 1)OPU\01ls district in the country, it is the poorest also today. I 
consiilel' t.lwt this Bill will be R precursor of ml1ny more Billll in the future' 
which will try to look after other river basins in t.he eountr.,v and .it is from th!S 
point of view of treating this !Bill as a model Bill that I woulrl hke to study It 
in some detail. . 

As the Honourable Member. 'Or. Kllnzru has "pointed out. this Bill is based 
011 the Tennessee Vallev Authorit.v. I wish t.hat t.his Bill W!lS modelled more 
011 the lines of that Authoritv. (hnve verv c-Arefully comparerl the wbole Bill 
with the Bill as ;t has been r,flSSed by the Americnll Senat.e and n ~ . and 
T find that the Aml'l'icnl1 Bill is II better rood!'\ of thol'OllghnesR. Rnd 1t w01.lla 
bav!; been wiser if that ,'jill had beep carefully compal'ed with the present ona 

"",' 
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aud. the experience gained in the working of thll.t· I5i1l in the last twelve or 
thirteen years had been incorporated in the present measure. 

Just like America, where the Tennessee river goes through two Sta.te;, 
namely, Alabama and Tennessee, the Damodar r>w w.lsl> l;;ooS through two 
provinces of ours, namely, Bengal and Bihar. ard OJso the features and pro-
blems are exactly similar in botH the cases. The prp$ent Bill has heen taken 
from that B;ll almost in toto. Only the ~T  have not probably had the 
6ill before them or they did not like to include the ..:lauses as comprehensively 
liS they should h"ve done. I wish to point out by some quotatious that this 
lWI can be improved if we keep to the original text of that T.V.A. Bill. 

But before that, let me just Bay that we are lucky in one thing. In America 
the 'l'E'nnessee Vfilley Authority Bill wail passed after forty years of controversy 
bee'H18e that is a country of privat.e enterprise and this sociiil CCll')Joration \H18 
bitterly OPlloscll ana it was only with the, incoming of the greatest l'resldent ot 
the lJ"nited-State:',-President Roosevelt-that it couid be placed on the Statut-e 
Book. OUf Minister is fortunate in that he has the whole country backing 111m 
in this melUiUre and h" has been the recipient of so many congratulations, 
whereas in America the Senator who conceived this !Bill was cursed by almost 
half the House and he had a very bitter time in steering it through, until finally 
President Roosevelt with his inspiring authority saw it passed. . 

Now, Sir, let me poin-t out certain aspects of this "Bill which could be im-
proyed by comparing it with the 'I. V .A. B'Il. This Bill says in tho Preamble 
thai: ~ it 18 expedient to provide for the establishment and regulatio:1 
of a Corpomtion for the development of the Dlllllodar Valley in the Provinces 
of Bihar and West !Bengal". Now. the word used here is "development". I 
wish the thing had been made more clear as in the case of the 'l'.V.A. where 
it saSs: 

"Tllat for the purpose of maintaining and opeI'llting the properties now oW.l1ed by. the 
United States near the "icinitv Of MURdo ShoalR. Alabama. in the inter.st of the natl'lJIal 

n~ ~ and for agric1Iltural lmd industrial development. and to ~  ~  in the 
Tenness.et1 river, and H; C(I1,t-rol th.f dN!tructh'p jlo{J{Z 'tvateT8 in the T ~  river and 
!.fississippi River Bas-ins. there is hf':reby f'l't:!:ated a body corporate by the name· of .Ahe 
Tenne!sce Y <tHey Authority uf the T n ~  States." 

In this way they make the Rll more clear. I think the word "develop. 
mcnt" should be more comprehpnsive and it will be much better if we make 
it more definite and exact. 

Then, Sir, much has been said about the authority and the composition. 
In fact I have very carefully compared the Project and I find that the Ameri-
can Bill ii much better in that also. Here it is said: 

"The Boat'u of Hire.ctors of the Corporation n ~  referred. to 81 the 'hoard'. 
shall he ('omJ)'J3f'd of thrf'e members, to he appointerl by the Pl'eMidcnt. by and with tilt, 
advice an'} ('onf'ent (J the Sen:ttc. In appointing the" memhers of tllO Hoard. the President 
shall ~ n  t.hE< ~ . All other Offi(lials, ~  and e-mployees ~  be d{Osignated 
and ",Iected bl' the Be.ard. 

Here aga;n. I may point out that in this Bill provision,has been made for 
a Financial Adviser as well as a Secretary who will be appointed by t,he Gov. 
ernment. I think thut once you appoint three memb.ers of the !Board you 
must leave the full responsibility to them. If after appointing those three 
members and placing upon them the full authority ngai? if you .apl?oint a 
financial adviser. tha.t would reaJlv detract. them from theIr responSlblhty and 
thew cannot reallv bc made responsible if other persons are there who will inter-

~ ,,-ith their ~  Ther.efore. I think this provision (If the Financial Adviser 
~n  of fl Reer<>t.ftry nppointed bv the Government is not a very happy one.. In 
the Mind,' of DisHPnt mv Honourable friend" Mr. Nuziruddin Ahmad nnd 
hipsl Sin!.'h 'llllve said: "We think thut. the powers and functions given t: 
th,> Jo'inanehl .\<l\·iRer, It teml whi(,o replaced the T ~  in the original 
Rill will roiPtate ag!.':inst the autonomy of the Corporatiol) 'md will relluire to 
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be toned dowll." What I wish to suy is that ~ hllaJleiai Adviser aud th .. 
Secretary etc. were left to be chosen by the Board only and what the Govern-
ment should do is that they must appoint such men or. lohe Board wUo may 
inspire contklence as Dr. Kunzru ~  III the words of Hoosevelt shall be pioneers 
and who shall have the spirit of pioue!!!"s.,' 

The tertns of office here is also !lot given, but there it goes ~  
"The krms of offit:e of the ~  fil'tiL taking v!JiCl.' aflt.·r Lhe <.lppru"JJ tH till ...... a(:t 

shall cxpi.·,.! as desigll&ted by the President at the tune 01 nODJlllAtioH. 1 al 1.h(;; end 01 dw· 
t.hit·d . ~ .  1 at ,tite ~  Of t.he sIXth ~ awl .1 at.. ~ end oI thl! ~  yea,-, afll..'r the 
:late of 8Pln"Jval.of thJS Act. A succc.saol' to' a meud.Jt:l' of the Huard ~  ... H lu,!" ~ .  .11 
til.., lame n ~  ,,$ the original n~ und r;haU hd.Yc 4l term of OJiIl:':': n~ 9 ~  
from tne datl.l of t.he espiraLion of the term for \'rhwh his preueecli50r W<i:i app(t)m,f".d." 

In this way of rotation continuity is maiutailled and new mell are brought 
Lut" it also. Though the Board is not a pnrmanent body, iL continues with 
all the experjllnce of the previous meIllbers, though the tenns of office of the 
members lirst taking office will expire at the end of the third year. 

Then agun it is sl.ated: 
.... .'\.ny lllt.'lIlLt't" ~  to fill a 'vacancy iu the Loani occurring prior to t.llt' . ~ 

~  the term fLr wi.llch Ill!) vreciccclI»Ol" w<C; appolUted. shall ~ appointed for ~  rt'maiuuer 
of /Such term. 

'Vacancies in the board ::-0 long ~ there shull Le twu members ill office shall not impilil' 
the powers of the boul'd to. execute the n~ of the Corp0l"ation, and tWQ of Ute nwrnot!l'S 
in ofike 5tlaH constrif,ok" a \jllorUlU lor Utc trawHu:tioll Of tue;, .. n ~  of tite i."JtlI(1". 

Theu again Lhe emoluments is not also ~n  and further they have 
not located this Authority Rnd principal olliee also, as necessarily it WIll hlwe 
to b", loeated where the work is to begin. Here in this 'ti>ill I could not lind 
the exact location. Perhaps it will be located there. Somebody said that; 
foragn experts may be brought in. But I think this is not a healt;hy thing. 
It is stated: 

"Each of the mcmbcr'iJ of tlw board shall If.;'lt:i,,,·c a c;aial'Y at the rate of $ 10,000 &I. 
year, to lie Vairl by the Corporation as cun-cut txpen:::.t::s. Each membll' of tjle uoard, tu 
addition to iU8 sahuy. shaH he permitted to Otcup.Y at> his r05-idclh'C one -'1 tilL: . .~ 
houses 'Jwaed by the Government. iu the Yl('inity of ~  ::)110<118, A .~ . ~ i)umc tv 
be «siguaLed iJy ttl.'; ~ n  of the Li1utl,J :States. MClUuers ut the ~~ 1)hail bb 
reimlmrsed by the Curporatioll for actual ~ {Illcluding travelling anti ~ n  
expenses! iUluned by tiJ\!ID in the performance of the du.ties veBu'd m the Loan.! by thia 
Act. i'io weruher ot said Loal'd tilLaH, dW'ing his cOlltiuuance in offio::l'J be ~ ~ .  ill alll 
other bUSL"'1eSS, but ea(:h member shall de\"ote hinu;eif t.li the work .>f the CuqJorati.on." 

'fhere is an important clause about the Directors being absolutely abo"e 
Juspicion. It says: 

"No diredor shalt have financial ant-crest ill allY pt-..Llic utility corporation engaged i5 
the business of distributing and sdli:ng power to the public 1101' in auy cOl':poration n ~ .  
in tho manufacture, selling, or distribution of fixed nitt"ogeli 01" fertiliZer, 01' ally ingl'edu!ot::s 
thcrL'Of, nor shall any member- have any interest in any n~  that mlly be .~ . . ~  
affected by the success' of the Corpol'aLion as a producet' gf concentrated fertilizer or ciS a 
producer of electric ~ .  " 

Here iD this Bill we have said in clause 4: 
"A pgraon ehall be .r..'lualliied f()r' being appointed ~  for continuing as a member of the 

burporation-
(a) if he is a momber of the Central or any Provincial LegiBlature; or 
(h) U he bas, «iredly or indirectly, any interest in a .uboisting ~n  rnad. with, 

or in any work being done for, the Corporation except a, a .h.,o1>ol<ler ~ 
laau a duector) in an incorporated company." 

T ~ Ilbove' are the only disqualifieatiolls. I think the A ~  ciullse 
sounds much behcr. It suys tlwt 110 director shall ht/\'c fiwl1lcLd ~  in 
~n  public 'utility corporation enguged iu the nWllu[adute, sdhng ,mtl distri-
huting of flxe<l ninogl'n or ferWizel' nol' shall n~  ntclUlllPr IHh'i' ally ;"kl'"st 
itl any busiuess lhut may lie adversely Ilfftlcted by the suceeSS of the Corpora-
\ioll even remotely. ''his prov:sion iR a most salutary Ol1e tliat the meruben 
of the board shall have nothiDg whatsoever to influence&, 
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Another point. that. haJ; been Olu;tted here is as to how labour shall be treated. 

~  is. no pl"Ovision whatsoever that the labourers, eugaged in the COllstrue-
tlOn shall hlJ.ve proper ullltl!lities or shull have proper treatrnellt. Here ill the 
American Bill it is very carefully l<l.id <Wwn. 'i'hey say: 

"The !Joanl shall, wit-hout l'egard to the provil:5ions of Civil t:;cl'\"ice lawti, a)J!Jlicuble to 
~ .  anJ c.mployt:es of the lm..ited Stat.cs., appoiut such manager, .. ~  mauagers, 
otfu::cr.s, t:.llljJloyce.s, attorneys, and ageuts, as are necessary for the tranEi1ctioll of iUi 
business, fix ~  compenSation, define their dutil's, l'cquirc bonds of such v[ them as the 
board ~ n . ~  and provide a system of organiza.tion to ux reapc...liSjl.,ility and 
promote ~ ~ . Auy appointee of the lJoar·d may ilC l'emoved lD the ~ n of the 
~ . ~  regul.al' Oftil:CI or employee of the Corporation shaH receive a salary in excess of 
tnat receIved ~  the members of the board." 

I am only pointing out some portions of the American 13ill in order to show 
how labour has not been inclucl.ed. 1'hey say: ... 

~n th.e eyent any dispute arises as to what a»e til;.! prevailing rates of wages, the 
questlU.c. shaH be reterl'eu to the Secretary of Labor for dct-ermination and his dcciEion 
~  be final. In tilt'" determina.tion of such prevailing rate or rales, due legard "hali be 
gIVen t.o tllose rates which have been secured tb»ough collecti"e agreement i,y l't'pn'sentative8 
of employers and empluyees, 

"Whtlrc such WOl'k. a& ~ . described in the two p:receding paragraphs ~ don;,.> oUtctly by 
the CorpOl'atlO.l1 the prevailing rate of wages sha.ll oe paitl in the :·il01e ~  a.s though 
auch worll; bad been let by contract." 

I therefore think .~ this is a grave '{)qllssion in this [Bill und should be 
included in it. 

Sir, somebody said that 
appointments in the Board. 
following: 

political eonsideratiolls should not iutluellce the 
l'he American AcJ! spcciully lays dowll the 

"In the. appointment. of officials and the selection of cmployet's for saHI COf},ol'ationJ 
and in thc: prvlllOtit.D of any SB.ch employees OJ.' officials., no political . ~.  (Jr ,!uahficatioo 
ahall be permitl<ld or given consideration, but all such appointments and promotions shall 
be given and made on the be.is of merit and efficiency." 

I thiuk that ~  is a very healthy clause and should have been included 
bere. 

Then, as regards the location of the Corporation. One of the most import-
ant aspects of the l'.V.A. has been its decelltr<l.lisationj and 1 will read a 
passage as regards the flexibility cI. that orga}Jisation as perceived by com-
mentators. They s\lY: 

"The administrative organisation of T. V. A. h •• ""cn a great .... et to the Authuritj 
in seekiug to cope "ith the formidable pl'oblerrus whieh have inevitably cocirollted. it, 
For T. V. A. is endowed with  federal prestIge and power, but, unlike most fodclal agenele., 
it dwelli in the· region where its problems exist. Because "f its . ~n.  cildract-cr, ~   ~  
able to co-ordinate it. wurk "ith the programs of otbe.. federal agencIes. Because 1\ IS 
dW,lllntrllltsed, it is able to carry out its activities with ... maximum of fi."iuility. Tile 

~ point hu beeL well put by T. V. A. Director Lilienthal : 

'. ' •••..• the T. V. A. job is not run from  Washington. Aiter its general polici •• 
are approved and it. projects aro authorised T. V. A. carries out its program in the 
field clooe to the ~ . it is trying to solve, in tow:h with the communities and human 
beings who will be affected by ita decwo.oa. There n~  regaiationa are adapted ~ .1It 
local condition. there mistakes are plOJn and can be swIftly corrected, theN opportuwtlea 
"re visible anl can be embraced beforo they vanish'." 

1 do not find in this Bill any provision that the Beneral offices !\JJd head· 
quarters of the Corporation will be located in ~  prace, in tbe vailey itself 
1 hope that is the purpose of the Bill. 

ne Honourable Shri N. V. GadgU (Minister for Works, Mines !Iud Powir): 
that shows that we lire not Imitators. 

Fro!. Sb1bba.n La!. Sa.k8eDa: It is not im.itation; I QIl).-only sayiD8 that thair 
good ~ ~ ~ btl"\.:.'.:>pted. 
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Secondly, I wish that tlLis Corporation should have complete authorHy 
Ollce it is created, ulld should llot cou.;tuutly be interfered withill iti! work by 
the Fiutluuial Adviser or I:lccretary who will be appointed by Government and 
who may llot be the ureatiull of this body. 

'Fheu, ciir! ~  Hqnourabie fritmd Paudit ~  pointed out lIome very 
glarmg Olll't1.1011S about the use of electricity. III the T.V.A. Act it has been 

said that electriuity will be used in a lllanner wlLich will promote its use in 
the office. and elsewhere. 1 tlLink this should be iucluded in our Bill, specially 
now that ~ has been pointed out tQ the Honourable n ~ . In that Act 
they say: 

"'!'ho Board is IlP.n:by empowered and authol'iscd to sell surplus poweri,:.I1ot l'eed, in its 

opel'atiollS, anti fOl' operation of locks and other works generated by it., to 'States, countih, 

wunicipaJiLie.s . . • • •. . That the Board is hereby authorised and directed to make studies, 

experiments, and tb.:l1.uillations to pl'OInote the Wider and ~  \l.!e of elcctrit" power for 

agricuitul"al a.nd ~ ~  use, or for &llwl or local industries, and it mal CO·Ol't:fdt<! 'with State 

n ~ . ~  (..r ~  iiubdivigioDti or agencies, ynth educational or res;!3-I't'll institutions, and 

with CO·Opl:l.1t.tves or c..ther ol'g<t.nisatlons, ill the application of elect·';c ,IJOwt:;- to the fuller 

and Letter lJ"lanc.d developmeut of the resource. of the region." 

'J.'lWll, Sir. irrigation and tllectricity are dealt with ill clauses 13 to 21 of 
the IBill wlLich aliocate the capital on different objects. Bu\ my study of the 
whoie problem goos to show thai, it is very difficult -w allocate capit'" in this 
m!1nner. In fact the whole thing is a multi'purpose plan; and if you allocate 
it in this wanuer-so much for ilTigation, so much for electricity and 80 much 
for rloocJ. provision-it wlll perhaps not work. 'fhe experience of 'r. V .A. has 
beell that the problem of allocation has been a very difficult one. There are 
very lllimy theories on wlLich it should be allocated and thep ultimately they 
uppointed a Fin!mcial Provisions Committee which ~  ~ how the al1ocv.-
tlOn should be done. 

The Honourable Sb:ri 5. V. Gadgil: This was as a result of financial 

a-n'angement with the provinces concerned. 
Prof. Shibba.n Lal Saksena: Exactly. I want that instead of laying dowh 

in this Act that .here should be ~  much for irrigation and so much for other 
"thillgs-which will Dot work-it should be leh tQ the Corporation who should 

have full responsibility for val'ying it or spending the money upon j,he indus-

tries of the place as they unfold themselves. . 

'I'hen as regards electrical energy, it has been laid down here: 

"Pro-,ided t.Lat IlOthing in sob·clan... (e) shall apply to allY p""son who W"", at the 

commencement cf this A ~  gener ... ing ~  energy .t. an .... . ~n Laving an aggregate 

capacit.y of lDOJe than 10,000 kilowatta, so loog as the capacity of auell iWit.ellatiOJl i. not 

inereased. J' 

That shows that private ooncerns producing electricity below this quantity 
will be allowed. to functioll. But the experience of the Tennessee Valley in a 
country like America, where private - enterprise rules, was thai! they had to 
purch9.se all such establ:shments. In fact in the .Tennessee Va-lley there 1a 
not a single pri'1llte concern left; they have 9.11 been mcluded n~ all have come 
and joined t,hat plan. 'l'hat has been most useful. So I think that none 

Bhoula be allowed to work there and they should be ~~ ~ to ~ T ~  

to anybody requiring it and there should be no such limitation 88 18 put here. 

Then, Sir, there is the question of the assessment of this Corporation by 
hlcome-tpx authorities ill the matter of income-tllX and super-tax. I think 
this el}l1cern should be. tre<lted like the railways and yield dividends to tbe 
nation; it should not be mnde to bear the burdeni of incotne-tax and so on. 
All the income shoulcl cotne to the State and they should not be handicapped 
by being forced t-o pay income·tax, etc. Otherwise it will mean that we do 
!lot attach the amount of importance to national development that we ought 
to. ThOlre may be certain' aspects of the problem which may be intangible but 

which may be very useful to the nation. They should not be ~  and I do 
v' 
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not think the {'l'indple of taxillg public uti1itie, is at lIll a wholesome IJt·indplc.' 
In fact whatever profit it mllYeli will come to the nation, lllld it is not proper 
t,o tax it ill this l'!auner. 

Another point is about \be IICquisition of hmd. Here ·it hus been said that 
.~  VII of the Land Acquiciition Act should. be utilised. But I may POlllt 
out that iL this Arr.ericun Bill they ha\'e laid (lown spl:eial p1'ovi8ioll8 .fOl' doing 
this. Section 25 there is a mllcrh quicker method of disposing of this problem. 
in 30 days they cal' do the whole thing, aud  elaborate methods are juid down 
by which grievances will bc rtlffioved aud yet the work w:lI proceed \'Pf,; 
quickly. I think that illStead of the prescnt dause we should have special 
.legislation in thi. respect so that all requirements nocessary may be UH.'t 
WIthOut delay. 

Sir, I have only to point out that 'IIlliB Bill (jail be improved to a great 
extellt, not -by imitatiug but by [akiug those points ill the T. \' .A. :\:ct which 
have proved to be of very great utility and which have stood the test of time. 

Then I come to the important problem 01 the general river poliuy. Ao 1 
said before, I c')Jl"idel' this Bill to be the precursor cf mallY more BiB, which 
will come forward. I may tell you that ill America even in 1 \J41-eight yellrs 
lifter the working of the '1'. V .A.--they did not think that the ,ulll'l'icllll water 
power was properly co-ol'din.ated. I will quote the c"nclusiolls of this lIuthor 
who was perhaps deputed to make a study of tbis Authority hy the American 
Government. He says: 

~ ~n . Amel'icl.!l v.atel' policy is not adequatdy ('0 (lJ dinaled. ~ . .  th-:: technology 
of basin planning for multiple purpose5 has E.'vulverL ~ ~n n n  praot.il:e in formula 
"ing and administering a program of water resource 1lflr.lOvCrnt!nt IWfj failed to iH::ep pace. 
We do not suh!olcribe til this belief \that there is any Fwgle Iconct:'t." nn' ~  wat('r plan. 
Nevertheless, we sugge::::t that pn.'sent procedures for analysing and ~n  to Gongl'l')i.s 
proposed pl'ajcds cau c,f" greatly "improved." 

My HonoumLle friend l)rof. Shuh pointed out that we han bnen p>eqent,,,l 
with this Bill without knowing why we should ~  it. If we hnd lull und 
detailed information about the valley and stutist'cs about the whole basin,' 
we would be in a better position. This is what this book says: 
"So far as possible, the overlapping between agencies which has come t.o e)llist as planning 

has evolved into the mull'ple purpose st.g. should be eliminated." 

Then it says: 
HIn ~ n  with Hie ~  ~ .  n . n~ abovC', Wf' J'N"Jg:ni·-:e t.hat. our 

propo@als for a thOl"Ougn. iltl'l'-am lining of watel' ret-.Quree planning and for det'cnt.t'nli7.("d 
administration involv!! major institutional adjustments. '''c accept. the PI"'.)pD!Sltl:m that !h .... se 
adjust.menta cen be accomplished ollly over a period of time, but we believe lhat they H1'e 
implicit in the logic of the situation today. Already the National Re«mrce. P'"!Imng Bnaru 
has divide!l ~ ~ ~ n into forty five drainage basin planning dtf!t.ri<!ts Dnd. has mao€: ~  

aJeng the line<! of this geographicAl clas.ification." 

80, in Americt\they have forty-five basin plans and we are n180 probably 
having the ~ for our nation. We should also have plans s<1' tha.t all basins 
may be divided in this way. 

Continuing, the authority ·"Y8: 
"Un the arur.iiui1ltrath"e side, precedent for dooentralizt·,1 . nn . .~ ~ n . ~n~ ~ exifi.ts in 

the Tennessee Valley Aut.bority. Three nRpecls of thf' C'xp"l'ierH'e of ~ ilJ!:IlHutiol"' ~  he 
of parlicula·r ~ in guiding future puhlic l\ctinn in watt'l"" ~n  (> ~ n~. 
T. V. A. }l(\!i Ct'-hloBstl'ated the importance Ot T ~~ ~  . ~  . ~ :·lfmn·nt: with 

~n  planning for n . ~ and devC\lopment of a ~ n ~~ ~. It hrp,. f'h(')wn that 
.il ·broadly empowel"ed. . ~n 0  agPTl(;Y can mOve ~  to ! .... ·{'pt thp dllln.lnttg an.] un· 
predu..-tab1e n ~ ..  \)f a n n ~ n ~ n ptC)gram .. .. 

Ilr, gpeaktr: Order, order. 1R it ~  for til" TIonournble ~ n  to 
read alit-heRe lohgeJetrnds in 9UpJX>rI: of his arguments? Could he not. refer 
to the Authority insupp!>rt of his Cllle? ,.;. 
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Prof. ShlbbU Lal S&kaena: Thank you, Sir, I will cut it short. I w!8h to 

sl!y that this Bill is of a very epoch-making character and I wish every effars 
3hould be made to make it aB perfect as possible. I said this is to be th", ~ 
tRill of its kind. I expect t,hat many more Bills will come herp-siter and the 
tlxper:euce gained elsewhere should be ~ use of fully. Even in A ~ 
where private industry is 60 intense, there they felt that this ousted prll;at6 
industry, although pri'Vate industrialists help2d to cut down rates 3lJd increase 
efficiency. Thtl dhllger here is that unless eVE'rything is worked out. prohably 
we mily not be so careful about efficiency and other things, I wanted to point 
out that when we frame our own policy, we must frame it aft.er t.akiug advan-
tage of all the experience that is availahle to the world, and wh"n we 'have 
seen all the plans, we can t,hen have firm hopes thnt we will imprm'e the eOIl-
dition of the counTry. \Ve want to come into the forefront of the nations as 
we ought to accordtng to our population: i' is n ~  pT<ji.>ds 511eh as that sug· 
gested by tlw Honourllble l\!inister will put our country into that position. 

These B:lIs which are coming before the Indian Parliament are epOch. 
making Bills. and I hope what I have pointed out will be taken note of by the 
Honourahle :\finister and I hope he will tr,Y to make it a more perfect Bill and 
Il'BilI ~  shall be !l model for all Bills to come and in a wav 'I'! rollV be 
able to achieve all the advantages without having to be put to ~ those iosaes 
to which the pioneers were put to in th'. bmneh of development. I think we 
c"n tak<, ud\'nnin(!(> of the l'xlJeri'?llcf g,\ineil I,,· tb,' 'I". Y. A, fpl' the last two 
~  and I hope' this Bill will he ~n  find n ~  drnfted in a manner 

that will ilKiude fill the good points that, tilt' T. y, A. hus suggested. 
In the end T will sny, as the previous speakers pointed out, that ,,-hen th1s 

Bill oomes up 3gaill we sball have the mat,erial ~  at oUl: hallds so that we can 
suggest improvements recordingly. I 3180 agree with Mr. KunzrlI and Prof. 
Sh"h that tbe personnel of t.he Bonrd should bc such as to estAblish national 
',oufidenee, In the Amt'rican Senati' they have to take the Senate's eoncnr· 
r('llee before the TIlt'" aI',· Hppoint.ed. I hope the motion will int'pire t'0nfideH<:e 
Rnd we will feel that wry soon t,his Corporrtion will bec.ome a greater suecess 
than the T,V.A. has been. 

Bir, 1 support the \Bill. 
Shri Jaipal Singh ~  Ganeml): Sir, ma.y I know how long it will be 

now before we rise? 
Mr. Speaker: We adjounl at 1-15 p.m. 
Shri Jalpal Singh: As I come from the area that is going to be afff:cted, 1 

would. certain Iv , like to have as much time ag the previons speaker. I ~  
that I may be' permitted to continue my speech ..... 

Kr. Speaker:.OI·der, order. I do not wish to impose allY time limit on any 
sppeches, Bnt tbe Honourahle Member will appreciatot' thut his arguments will 
be considered not hy the length of time that they ~  but by the merit and 
<juality of the Di"uments. So the Honourable Member need not, make a com-
parison with the time tnken by previous speakers, I will givp- him u1l the time 
he ,,·n.fltR but, he Rhould not repeat the arguments already ad,·unlled. 

Shrl Jaipal SIngh: I thllnl( you for the tip. I am sorry; I have been trying 
to ent,r,b your eye tbe whole morning but, being Il new member and not know. 
ing j,he trick8 to do it .. , .. 

Mr. Speaker: Order. ord<'l·. 
Shrl Jaipal Singh: I congrAtulate mv Honourable fl'iend ....... . 
~. Speaker: 1 wi.1I thO') Honourable M!'mher " .. ithdraw" that allegRtion. 

Shrl JaipaJ Singh: I ,In wit,hdmw it ~ .  I conllratulatp m;v 
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friend. Mr. Gadgil, for presenting this Bill. It augurs well for the Nehru Gov-
ernment that the first adventure in planning should affect thf' Adibasi tracts. 
It hilS taken Congressmen nearly 65 years to do for the Adibasis something. 
For the first time, something concrete, something big and something bold is 
being done; it is going to be model for future River projects throughout India. 

Sir. I do not think my Honourable friend. Mr. Gadgil meant his attack 
yesterday about grammar and so forth to be taken seriously. In certain quar-
ters of tbll House, what he intented to be a joke-I think that '.is what he 
meant it to he-has been taken very serlousiy and caustic replies have bern 
made. I think he is democratic enough to realize that neither he, nor his 
draughtsmen are infallible and that even the most perfect of things he puts 
before this Assembly will be subject to criticism and improvement. He must. 
at his experienced. age, realize thllt a little more patience is necessary to win 
over members of this Assembly. In regard to this Bill. he is most fOl-tunate 
~  there is unanimity that it should go through as fast as possible. .But that 
does not obviate the mistakes, that have to be put right heforl' thl' Bill receives 
itll final passage. I hope. therefore, he will forgive those of us who have 
taken a little bit of·trouble to assist bim in perfecting this Bill by submitting 
amendments. 

On this question. I do not want to go into details. I do hope I shall have 
an opportunity when we are discussing the Bill clause by dause to make my 
own submissions as to where improvements might he made in gmmmer also. 
I am not a lawyer and I am very seriously handicapped when l(\galiRm is 
argued on the floor of this Assembly. I shall <10 my very best n,nd YOIl will 
have to forgive tbe way I ha\'8 to present certain things. I cln get I(Jst. when 
legalism is thrashed out in the Assembly. I have to look at things in the way 
they are going to affect me n,nd my people R,nd I do hope YOIl will forgive me 
if I 11m blunt in certain matters. The onl.v way I eun serve this Assembly 
is to echo the feelings of my people in the way that I understand t,hem. 

Shri B. V. Kamath (C. P. and Berar: General): Does not my friend regard 
the indian people fiB his people? • 

SJui Jaipal Singh: Take clause 50. It is clothed with verbinge much (Jf 
which eould well be pruned. When we actually ~ it I shall 

1 p. lK. make mv own suhmiEsion, although I have not submitted an amend. 
ment. There Sl'8 amendments galore and I think an addition by me will not 
matter much. . 

There is one thing on which I feel I must again make my emphasis and it 
is in regard to the promise which the Honourable Minister made for ilisplace,! 
pel'!lons and their resettlement. When he first begged leave to introoucp .nis 
Bill. be promised the displaced people heaven. He said that hc' would give 
them houses better than they eyer had and that every consiclerntion would 
be paid to their suffering as little as possible in the intf'riJll period. I would 
like to suggP.t to mv Honournble friend the Mini •• er that he might Hperi-
ment with this promispd heaven of his in a tempOI'M.\' wa:v. For cXllll1ple. 
the villages will bave til oe evacuRted. Obviollsl." people ~  live sornewhere. 
If this is an adventure in planning, ~  we shall have sometime to think, 
sometime to experiment with our ideas on these displaced people. I know 
t.he area very well, I come from the area mvself and let me tell the House 
quite clearly that this Bill provides Free India an opportunity. This proiect 
is the first onE' of its kind to MobIl' Free Indio to put right Ii <1amfl!le on Ad,bnsis 
that haH neE'n there for the last 6.000 yem's. MMt of the ~ \\'i1l he 
BRnthal vitlalZe8 but, thoug-h they lire not. n ~  POnlllflte,l by RRnlhals. 
banias and other n ~  elnments have g-ot in ana ih,,,, hovt' hoen for 
years and years a serious n.enace to t.he motfll and rnnterial welf'lre of the 
people. Now n~~  will eVSl'Qflte. 1 /lsk my ROJl(l1lr1lble frieutl. the 
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Minister, is Le going to reinliiate the banias in the villages again, just because 
they are also evacuees from these villages or is he going to take a bolJ step 
and see that this disease, this t€rrible virus that has crept into the simple 
body politic of these villages is cOll1pletflly uprooted and· put at the bottom 
of the project? What is he going to do,' Is he going to experiment" I am 
not trying to be inhuman: all that 1 am trying to say is this. Let us be 
realistic in our endeavour. It is no good saying that we are going to g;ve 
them better ,Lonses. What is really important is, are you going to give them 
their self-respect? Are you going to give them a modus vivindi whereb1 they 
will be able to coutribut€ as men of houour, compatriots having a place. 01 
honour in the national life of India. That is the issue. 1 am not looking .. 
it merely from a mat€rial point of view. \Ye are not going to IDl\ke my tellow 
Santhals happier simply by making them Jive in palaces. We do not want 
your palaces. \\'e want to live for things ~ we can be compatriots ir. 
the common endeavour. I aI.a thinking more of the spiritual aspect of the 
problem of rehabilitation, and this is not a matter with which . we can play 
lightheartedly. We shall han to ha\'e the help of experts, of soeinl workers, 
sa\' from the Tattls Social Institute, at Bombs\', or we may have to take the 
hl'1p of Anthropologists, so that it will not be· merely a ~ .  of ~  experi-
ment. \Vhen I talk of displaced persons, I am not merely thinking of the 300 
and odd villages that will be displaced. 'I think we have to go temporelly a 
little backward. We have to think of ~ roughly 5 lakhs of Santhals who 
have been crimped from that particular area and who, because of economic 
circumstances, have been forced to make their habitat in the tea gardens of 
Assam. I think most of us are old enough to realise what Mahatm .. GanJhi 
tried to do ill the tea gardens of Assam. I think most of us still remember 
that noble march of his. which he endeavoured to ~  these same 
San thais, so that ~  might be repatriated back to their homes. I suggest, 
while we are thinking of the displaced villagers and the inhabitants of those 
HOO and odd villages, we might as well bear in mind that perhaps we would 
l?t ~ n n  the Santhals by making an endeavour. as far as is possible. 
to get back the persons, the families. which have had to desert those villages 
in order to find a living elsewhere, because this particular area IS no longer 
going t{) be a desert. It is no longer going to be subject to the ravages of Ii 
terrible and {)bstreperous . ~. This project is going t{) make this river walk 
and not run: that is the whole' idea of it. We are going to harllltf.s the waters, 
which means that WE' shall have the wa1<>r under control. 

That brings me, as 1 said, to one rather particular aspect, thai is bound 
to be lost by people "'ho are not A ~. When \w thiuk of ~ n  .. 
village we thin\c llJerely of the submersion of the lands and the houses. But 
we forget that there are things .that all Adibasi ~  yery much. ~ 
example, they have t.heir Barnas, the sal or other groves where most of the wor-. 
ship is done by them. The." think very highly of their burial ~  called 
"',,"ana. Tn fnd '.hough he is now th",I'c, the mardi of his ra('e, hi. n~ ~ ~. 
from Olle part of the country to another' part of the country i.s know'll 'b.\ t,he 
f!l,/i'nhirs, ~ of st{)ues that they lE'ave hehind thelll. All these will Mve • 
he ~ . I want to ask ~  frie,nd, the Minister, has he any idea of 
the spiritusl rehabilitation of the mRn I Rave spoken of? Of course, we cannot 

~ .th.. ~ but we are. gOUlg to desttoy their worshipping places. 
In the scheme of resettlt'ment, that Wf' h(l'\'e, have you any piau in detoiJthllt 
these people are going to have their worshipping places ~ Or, is it merel'\' 
that, we are going to giv<lthemhig CE'lIwnt hOllses and say that thev. are hett;r 
off than in their kll"ha n ~  That .io the spiritual M!.ect t.hat· should nOl 
be forgotj;f.'n. 

Similarly, there is the qlleRtion' of akharas: ~~ San thai . village has 
a plut, an aren8. in the heart 'of it fot' their n ~ 'DaMe is rhythm 01 
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l Shri J aipal Singh) , 
the life olSanthals. . Most d you may be inclined to laugh at the aborigina.! 
danees ..... 

An lloJIourable Kember: ~  at aU. 
Shri Jaipal Singh: But believe me there is much that the rest of India has 

to learn from Adlbasis in regard to the rythm of life. (An HO/l.ourabtv 
Membe.r: "Ct;rtainly"). It was Tagore who chose a typical &anthnl area to 
;nterpret to the world therythm of, Indian life such as is fount! ill all its 
nakedness at Bolpur and the other villages surrounding it. I wouli! ask my 
HOlloul'able friend the Mmister not t{) forget that aspect of :t either. 

I would like to say something in regard to what my Honourable friend 
2andit Hirday Nath Kunzru said. He seems to be under the impression that 
there will be such a .surplus of energy that some machinery would have to be 
improvised which would compel and increase the consumption of electrical 
energy. So far as I have been able to understand the situation, we shall not 
have a surplus of energy. The scheme is such that it is in the heart of the 
industrial country. It is not very far removed from the big industrial areas. 
It is surely intended that the energy, as mnch of it as we call produce, will 
be utilised by all the indnstrial concerns as well as by the POPUlllt,iou, So 
far as I can see there will not be ml,lch surplus energy, In any case the 
... 401e purpose of the project will be defeated if there is not full use made of 
the energy. It is surely hoped that new industries will be attracted ~  this 
project, So I think on that account the fears expressea by my friend Pandit 
Hirday Nath Kunzru are unfounded. His reference to coal, which waH also 
support-ed by Professor Shah, to my mind is equally ungrounded. Admittedly 
we have not as much coal ali we would like to have. The Mahindra Com· 
mittee R-eport shows that, if we were to exploit our coal deposits a little more 
scientifically, we can still carry on for ~ a century: but this project will 
mean that coal that is now"being used for industry will be available for other pur. 
poses. In other words, the consumption will be not as mU.ch as had been in 
the past because coal, it is hoped, will be replaced by the electrical ~  
which should be available in abundance and at a much cheaper rate. 

In the speeches that I have heard, T.V.A. has been mentioned a good deal. 
1 have been at pains t{) try to understand the underlying principles behind the 
T,V.A., and, I find that there is much we have to learn frOBl the T.V.A. But 
!ill the while we must· remember. that we have, in the last resort, to deal with 
human beings. The T.V.A. had to deal with America. The Damodar Valley 
Project has to deal with Indians, and, that is exactly where the difference 

~  .in. I know my friflnd Mr. Gadgil has taken the very best, advice 
pOSSIble. After all what more can any Government do than to get ~ . 
Voorduin and Mr. Savage, who are experts, and who have had long experienee of 
Tennessee Valley Authority, that is in the technical aspect of it; and, the cons· 
truction of ~ dam itself. I do not think there can be much dtJubt that thfl very 
best has been done to secure the finest expert knowledge and that knowledge ;s 
being utilised for this and other projects. I nnderstand that Mr. Savage has 
made a. survey of the Hirakud Project also. But when it comes to deal with 
human beings, his project has to deal with Indians and I think that is where 
the difference comes in. A 'liuspicion has been thrown that unJell' tbe per. 
sonnel were very carefully selected, ~  would. abuse their power.: it has also 
been hinted that there might be friction between the two provincial govern-
ments lind various other local authorities that are situated in the area of OPera-
ti9n, and so forth. My own attitude to this is: Cer£ainly have the very best 
men possible running this Authorfty. I am one of the co-signatories 'to the 
minute of dissent in which my friend Mr. Naziruddin Ahmad and I have /Dade 
It quite clear tbat we would 1ikethe Authority to be unhampered; unfettered 
tind unmanaclecl by n ~ a bureaucracy about 700 miles 
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away. "'Ve do want the thing to work ~  and the whole essence of 
democracy is that we do not lose faith in our fellow human beings. We say, 
let the good in man outweigh the evil in him. When we come to discuss the 
clauses, my friend Mr. Naziruddin Ahmad and I will have our own arguments 
t<> place before the Assembly, but for the time being, Sir,-I notice it is nearly 
time t<> adjoum-:-if I may just l18y so I think we must trust this Authority. 
Of course, the very best men must be appointed and they must not be politi-
cal n ~ . There is no doubt whatever that the biggest project, the 
first colossal project that Free India.is going to undertake. must be run on 
such n ~ that it will be a complete success, 80 that all other projectr.;-be it 
Hirakud, BhakTa, Tungabhadra and what not-will look to ~ as a modf'l 
and guide. 

'I'he .4s8smbly then acliouTMd till Eletlen of thF ~ on Monday the 16th 
V.·brua1'!1 1948. 
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